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Qo The Executive Engineer, Public Works, De;:’artmen
! (5 & R Division, Bhind Dist- Bhind (M. .t)mﬁ (rosioit
tNa 22\UY 2w fBhund no- /\7-13

Ti .
' Wuﬂ Chand 1ein;

J to Lahat Chungi Cheurgha Road tength 1.30. ket under Bhint
Diviaion (Agraorient No- 14201817y ,
Yy

7.
dr- 30/06/2016

Hhes Lattar No. TT70-72{Ar akind-L/17-18 datad 20:04-2017
T oifon Lataer o, SOATS/A /oA 6-17 date 01-3-2017
{5} hus office Letter No. 75459 A hlnd-1/36:17 dared 28-12.20
(6] Yhis office Latiar No, 7133:38/AsfBhnd-4/16-17 deted 28-12,2016
Doar Sk

Wheras under cayss 3 of tha sforesaid agraament e Engineec-in-charge shall Bive
' £ the sub theuses 3{C) i the event of delay and
powers (o take action tifider ane or more O N e 1o af the
S epansion In the execution df the alorasaid work ty the RTHCLr 30 that o the apin ated
Enaineenin-chacgs (which shall b finfl and binding), the contractor have aiready falfed to
complete vk work by the stipulated date of complation of the aforesajd work and is per opinion
of the divdsesigrvd, the Engiteer-in-diange {which 15 final aad binding), you have aitasdy fallad to
cotnplate the. work by the stiguiated dite of completion and whereas you were satved with @
showscause notice ey shis ragard vide this offica Letter Ro- 1771-72)Ar.JBhind-1/17-18 dsted 20
022017, which have not beps rapiied to the satisfaction of the Engineer-in-charge by the date
spacified i the shdw cause| hotice, you have sisa porformed breach of contract as pe¢ clause
22.2(h) of the GGC and cantract data of the herefore, under the powers delegated to
me undar sub-clayse 15, 27/1 to 27,3 und 28,1, 1 P.K. Jain, Executive Engineer, the Engineer-in-
charge for the aforesald work under the ioresaid agreement, for and on behall of the Governor
of Madhya Pradesh, hareby terminate your d contract to late the same by another
agency and as per condition clause 28.1 of the agreement penalty will be recovered by you os
indicated in contract dats of the agreement. ¥f the balante work is carried out at lower rates, you
shall not be entilled for any refund on this accouint, Saviag Jt any, shalt go to the Goveriment.
You are also hereby derved with notics to the elfect that the work executed by you will by
measured up on dated 31/ 05/2017 for which you are askad 10 attend for joint measurement
tailing which the work will Be maasured by the departmént unilaternlly in your absence and result
of measurement will be fingl and will be binding on you. :
suhth::':, ;f the awp:l:udice - 3 tlght to take action under any othar clauses or

ment and. to Jaalize Government dues and fovses
whatsoever unnder such cfauises or sub-clauses of the agreement, ’ A danages
Endd~ Nifl
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End e 25O fAR Bkt no-1 /17-18 . Datdé{ 05 42017
Copy is farwarded to- :
(1)-Chiaf Englnuar, PD, wast Zou, Gwafior, 1ot information. :
12) Spariievising Enginin, PWD, Girallor Circle, Gwatict foc'mformation.
18] Astisrant Enginear, PWD Sub:Divisin Bhind No-1 for infocunation. Please srpangd Yo
1iacard final measurement, i any, o daled - 34/05/2017 and sand the tncomplate fingl LItk
i any, a0d scheduié of the balance work. |~~~ - :
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AND,{BE&R). Division, Bhind



